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DELHI VIDHAN SABHA

LIST OF BUSINESS

Friday, January 02, 1998/Pausha 12, 1919 (Saka)
2.00 P.M.
QUESTIONS

Questions as entered in separate list to be asked and
answers given.

PAPERS LAID ON THE TABLE OF THE HOUSE

Shri Sahib Singh, Hon'ble Chief Minister to lay on the
table of the House papers as listed in Annexure.

SPECIAL MENTIONS (RULE 287)

Matters to be raised by Members as given in separate list.

PRESENTATION OF REPORT OF THE SELECT COMMITTEE

Shri Alok Kumar to present to the House the Report of the
Select Committee constituted on 'The Delhi Official
Language Bill, 1995'.

MOTION

Shri Fateh Singh:
Shri Saheb Singh Chauhan:

to move the following motion:-

"That this House agrees to the Second Report of the

Committee on Privileges presented to the House on
28.8.1997."

LEGISLATIVE PROPOSAL

CONSIDERATION AND PASSING OF BILL

Prof. Jagdish Mukhi, Minister of Finance to move that the
'Delhi Tax on Luxuries (Amendment) Bill, 1996' as reported
by the Select Committee on 19.3.1997 be taken into
consideration.

ALSO to move that the Bill be passed.

(Under Rule 26, Hon'ble Speaker has been pleased to direct

that this item be listed in the agenda).
PRIVATE! MEMBERS BUSINESS

(i) CONSIDERATION AND PASSING OF BILL

Shri Alok Kumar to move that 'The Indian Divorce
(Amendment) Bill, 1995' (Bill No. 10 of 1995) be taken into
consideration.

ALSO to move that the Bill be passed.



() T child Labour (Abolition, Welfare and Rehabilitation)

B. .1, 1994 (Bill No. 9 of 1994).

ShriHarsharan Singh Balli, Minister of Industries to make
a statement in the House regarding the Child Labour
(Abolition, Welfare and Rehabilitation) Bill, 1994
introduced in the House on 8.4.1994 by Km. Purnima Sethi.

PRIVATE MEMBERS RESOLUTIONS

(a) shri Jag Parvesh Chandra to move the following
resolution:-

"This House recommends that the weekly bazaars
being put up in various localities of Delhi,
may be permitted to be operative as in the
past, since it involves livelihood of people.

(b) Smt. Krishna Tirath to move the following resolution:-

"This House recommends that supply of Kerosene
Oil which was discontinued for consumers having
LPG connections be resumed and supply of
Kerosene 0Oil to consumers living in jhuggis,
JJ Colonies etc., which has been reduced by
30% be restored forthwith.n

(c) Shri Suraj Parsad Paliwal to move the following reso-
lution:-

"This House recommends that the House tax
levied on the properties situated in rural and
Urban Villages be abolished in view of
insufficient basic amenities extended to
them."

P.N.GUPTA
SECRETARY



